
•i
IN the CENTRAL ADMINISTRATIVE TRl!i.ifiAL

PRINCIPAL BENCH
NEy DELHI.

C.A. No, 1526/9 2

New Delhi this the 16th day of Duly, 1997

^on1i.le Shri S.R, Adige, Plember (A)
Hon^le Smt. Lakshmi Su/aminathan, Member (3)

CSIR Sr.Stenographers* liielfare
Association,
T-235/21 Baljeet Nagar, Hill Marg,
New Delhi^3

2, Shri R»K,Kapoor,Sr,Stenographer
s/o late Shri K.L.Kapoor
r/o 8-34, Plot No. 25,
Saraswati Kunj Society,
Patparganj,Delhi-ii0092

0

(By Aduocata Shri O.C.Uohra )

Vs.

1. The Eourcii of Scientific & Industrial
Research (ttSIR) through its Director
General, Rafi Marg, N/Oelhi-i

2. Union of India through the Secretary,
Oeptt.of Personnel and Training,
North Block, New Delhi-nooil

(By Advocate Shri V.K. Rao )

.. Applicants

>. Respondents

G RDE R (r^Al )

(Hon'ble Shri S.R. Adige, Member (a)
Shri Vohra.lcamed ccxinsel for the applicants states

th»t oe.pit, hi. be.t effort., ho h.. not besn .ble to oont^t
hi. cllont., Shri r„o,coun.Bl for t(B ro.pondont. .t.to. that
'ho roliof. a. pr,^,^

granted to them.

It 1. porhap, for thi, io..on that the applicant, have
not contacted to Shri Vohra.

Under the clntunBtances, thl. Ofl 1, dlsntlsoad a. having
krecoine infructuous. ^

(Smt,Lakshmi Suamina han)
Member (3)

sk

( S.R, 'Adigifi )
Member (A)


